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MR. SPEAKER: I am not concer-

ned. It was not there in the privi-
lige motion. T had disallowed that
a few days ago and he cannot bring
an identical motion.

ot wew fagrdt  awwdedt @ Al
are g § s ora & sum S A 8
w3 Y grom & (agAwrA) )

weow REET ;. wq § 7 v At
fegumrs w7 faar ar a1 w9 fer 27
R ITFTTRAE |

It is putside that. I had not accepted
t.

Oy MAArT I9FC & 98 dr9 T o
gt | & gz wew ® g dare W
g 1+ =Yg Joifaer ara gy g, a1 8§ T
AT E ) WY T AT IW T F A A
wifem & ag W 2 awar )

ag W & wma & e o 77 g
TaT, 9gH ¥ wrar 97 W7 fre S
fmuamgaM aw 197 & 5 29 9
fewqers & famr ¢ &t g@dt a9y 4%
AT | W7 ¥ T wow G N7 A0
oI ST T ¥ §, wie ¥ oara
TRg A g AR A s EIw & A0
fae =+ Gar wd) &y wwar

PROF. MADHU DANDAVATE:
(Rajapur): }f the issue was closed,
why was the Prime Minister allowed
to make a statement and not I? I am
on a point of order..

MR. SPEAKER: No point of order
can be raised when we are not on
any business. I have moved on to the
next item. I cannot allow any ques-
Hon or any debate on the Prime Mi-
nister’s statement.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Because of her satement
Jour doubt ig confirmed.

MR. SPEAKER: Prof. Dandavate,
if you have any thing, you can write
to me or see me. You cannot raige in
in this manner. I tell you once for
all, I am not prepared for it.

SHRI PILOO MODY (Godhra); First
of all, you do not read anything. The
only right we enjoy in tnig House is
the right of speech. If you take that
right away, we do not need a House
and we do not need a Speaker.

MR SPEAKER: Next item. Shri
Kulkarni.

12.30 hrs.

PLANTATIONS LABOUR (AMEND-
MENT) BILL

(i) RerorT OF JOINT COMMITTEE

SHRI RAJA KULKARNI (Bombay-
North-East): I beg tolay on the
Table a copy of the Report of the
Joint Committee on the Bill further
to amend the Plantations Labour
Act. 1951.

(ii} EVIDENCE

SHR] RAJA KULKARNI: I beg to
lay on the Table the record of the
Evidence tendered before the Joint
Committee on the Bill further {o am-
end the Plantations Labour Act, 1951.

12.31 hrs.

RE. QUESTION OF PRIVILEGE—
contd.

SHRI SAMAR GUHA (Contaj): On
a point of order, under Rule 376.

MR. SPEAKER: I have passed on
to the next item. I am sorry I cannot
allow it.

PROF, MADHU DANDAVATE:
Have you nationalised all points of
order?
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MR SPEAKER: A point of evder
can be raised on the item on which
we are at present and that is item
No 8 I know rule 376 If the
point of order 15 regarding the pri-
vilege totftn-or the Rrime Minister's

staferment 1 Rave it and
phssed oh ts the ¥ -
i - - » N 3

SHRI SHYAMNANDAN

MISHRA* You have to hear the
points of order,

That item is

reaay ov and we have gone to

next tem

SHRI SAMAR GUHA I want to
raise a point of order on the state-
ment made by the Prime Minister

MR SPEAKER I am not pre-
pared for that, no, please
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SHRI SAMAR GUHA  The rules
of procedure are not your personal
property It is the property of the
House You have to be gmided by
fhe rules of this House

’MR SPEAKER 1 cannot allow it
PHOF MADHU DANDAVATE:

When the Prime Minister makeg &
gtatement, it becoméi thé property of
the Honse and we Ckn raise g peint
of order,
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MR SPEAXKER: I you see the
rules, after the statement, pno ques—
tions can be put.

SHRI SHYAMNANDAN MISHRA:
Is that a statement of that kind?

SHRI SAMAR GUHA: According
tg Tule 376; we have, the, might
(Imterruptiong),

SHRI VASANT Sarde’ L&ko?i*

Under rule 372, when a stateme
made by the M.mlster, no questions

can asked on that ({W?‘
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MR SPEAKER Mo, I am not pre-
pared for that

PROF MADHU DANDAVATE:
We must have the same right as the
Prime Minster (Interruptions)

MR SPEAKER: 1 am very clear
m my mind I will not allow any
questions 1f you want to obstruct,
that 1s a different matter Ag a
matter of fact, when the same ques-
tion was raised by Shm Va)payee
last week, when he wanted to ask
questions, I disallowed 1t So, there
18 no question of allowmg one mem-
ber, when 1 have disallowed in the
case of another member It cannot
be done When I have disallowed in
another case earlier, how can I allow
it 1n this case? 1 cannot accept that
position No I cannot do M
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The Prime Mimster has got the
prerogative and she has used thag
prerogative

PROF MADHU DANDAVATE:;
Bir, T am seeking your ruling on @&
procedural point, When Shri Vajx
payee raised the question you sald
that the matter is closed Vef, the
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Prime Minister was allowed to make
“a' statement. T gshould enjoy the
sinig rights as the Prime Minister.
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Under the rules, I cannot aliow it.
It cannot be done like that. I do not
gecept it. Please sit duwn,

Ordez, please. Kindly do not dis-
turp the House All of you may
-please sit down. I want to procegd
-with the , business, The membefs
.should not shout at each other.
Kindly sit down,.} h%
ing you, t have been stemng to you,
.but I have made 1t very clear that
‘the subject whidn wag disposed gof on
'that day, cannot come up again,
Therefore, I cannot allow that. By this
attitude I cannot be cowed down.

. The matter wag disposeq of. That
is pot before the House now. I am
not allowing any gentleman to speak
anything.

PROF. MADHU DANDAVATE:
What 1s the ruling .abput the point of
order I have raised?

Rz I : I have re?ea.tedly
spid thal this matter was raised the
other day by Mr. Vajpayee and I
listened to him and after that, I had
disallowed 1t. He wag given full
chance to say. I am sorry I cannot
allow the sub]ect to be re-mtmduced
again.

SHR] PILOC MODRY: In the last
two weekg legisltation: has proceeded
guite smoothly.. In the last two weeks
‘the Opposition uve yon no trouhh

MR; SPEAKER I have nm allow—
rhd Cany Mentapr e

I tell you the Oppositiog ip, this
country gets the maximum op‘;;'.':'.&
nity for expression of its views in
«#piter ofaits  siger . Nowhers in  the
world you get sp much time, It is a
wrong propagamda that you are
making that yeu are being stified. It
is an absolutely wrong propaganda.
~Nobttly is sming- to "believe it You
sagbint g GSommities ~end #let us
have their verdict as to what chances
,.gm; Fou-. in :hu;
w you are not at
nppmcm:ng as to how many changa
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[Mr. Speaker]

you are given and how much lati-
tude you get. But the more you get
the more unreasonable you are, You
are simply exploiting that latitude, I
will ask anybody to judge. Compa-
red to any country in the world, the
Opposition gets the maximum ac-
commodation in this country.

Please sit down, I am not prepared
to listen to you. There is a limit to
it. You try to exploit this latitude.

(Interruptions)

SHRI PILOO MODY: On whose
training and bidding are these peo-
ple shouting? Will you please ans-
wer that question?

MR SPEAKER: Please sit down

al] of yom,

SHRI PILOO MODY: Did you
ever think of that? What conspiracy
is going on over here? Do you know
of that?

PROF. MADHU DANDAVATE: 1
am asking for yonr ruling.

MR. SPEAKER: My ruling iz that
I have not admitted it I have not
given my consent to the privilege
motion, 1 cannot admit g motion on
an identical matter everyday.

SHRI SHYAMNANDAN MISHRA:
There is a definite point of order on
accouny of the statement of the hon.
Prime Minister. What is this?

MR. SPEAKER: No. please. I can-
not admit it. You can make g submis-
sion, if you want, on the last item
of Shri Raja Kulkarni,

SHRI SHYAMNANDAN MISH-
RA: We do not pass on to that item.

MR SPEAKER: We will now go
to the next item, Shrimati Indira

Gandhi,

MARCH 3, 1876
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I am sorry, I am not allowing any-~
body, I don't allow matters over
which 1 have given my ruling.

1 had clearly told you in the very
beginning that this :matter wag raised
by Mr Vajpayee last week and he
was given a chance to speak. After
all, on the day it was raised, what-
ever be the position, he wanted to
say something about it and I allow-
ed him to say something on it, And I
ruled that I cannot give my consent
to this Privilege issue, After this was

disposed of, then the Minister vol-
untarily said that he would...

SHRI ATAL BIHARI VAJPA-
YEE: Immediately when I raised
the question of privilege involving
Prime Minister he got up and said he
would like to have time,

. MR. SPEAKER: I told you that this
is not g privilege matter, But inde-
pendently of that, you said, he can
do that; this is what you said:
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13.00 hrs.

MR SPEAKER: You can show it to
me, I have not got it

SHRI SHYAMNANDAN MISH-
RA: Would you not kindly consider
that I have given a notice yesterday
evening and this notice contains
fresh facts and materialsy Now, if
fresh facts and materials are brou-
ght to your notice, would you not
kindly consider whether a breach
of privilege arises or not? The hon.
Prime Minister has been pleased to
make g statement, Whether it was in
responge to & request from an hon.,
Member on thig side or not that is
immaterial. But, a statement had
been made by the Prime Minister
which disclosed certain things which
g0 in variance against whatever she
said and therefore,.

MR SPEAKER: 1 have already
asked Prof. Dandavate to send it on
to me. How can I know what is in his
hands now? 1 say that it wag identi-
cal, But, if you think that there is a
difference, then send it on to me. ¥
can examine it. But, don’t cite this
without any notice to me,
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You send that on to me, I can ex-
amine it. You can produce that and
say that this is your correspondence.
How can 1 now know that?

PROF, MADHU DANDAVATE: I
can send it on to you. Unfortunately,
iyiou do not find time to go through

MR. SPEAKER: If there is any-
thing which is entirely fresh and not
connecteq with that I am prepared
to examine it—but not on this al-
ready disposed of.

SHRI SHYAMNANDAN MISH-
RA: The motion is against the Prime
Minister—not against any other per-
son, If you think that a fresh motion
cannot be brought against the Prime
Minister, then we do not go by that
kind of your ruling,

MR SPEAKER: Not on identical
matter.

PROF. MADHU DANDAVATE: I
can place that before you,

MR SPEAKER; Please send that

on to me,

PROF. MADHU DANDVATE: It
I place the material before you very
briefly you will agree that—even the
Prime Minister will realise there is a
contradiction between that and her
statement now.

MR SPEAKER: You give it to me
and I shall see to that,

PROF, MADHU DANDAVATE:
Sir, what is your ruling?

MR. SPEAKER: My ruling is this.
I have already seen it I cannot al-
low an identical motion, If you have
some fresh facts yos can send them
on to me. I shall seé whether there is
any difference from the previous
one.

PROF, MADHU DANDAVATE: I

shall send you a fresh notice. [ sent
my notice; there are four reminders
to it,

MR. SPEAKER: At 10-30 when I
saw the notices that were received
they were all identical

SHRI SAMAR GUHA: Sir, I rise
on a point of order,




